251 Jamia Milia [RAJYA SABHA] IshmiaBill, 1988; 252

JAMIA MILLIA ISLAMIA BILL, 1988

THE DEPUTY CHAIRMAN; Now we will
take up the Jamia MiUia Is-lamia Bill, 1988.
Shri P. Shiv Shan-ker. Since the Minister is
not | ere, we will take up the next Bill.

SHRI DIPEN GHOSH (West Bengal);
Madam there is no Minister to move the Bill.
Where is the Minister? What is he doing?
(Interruptions) She has called the Minister: she
has not called Shri Laxmi Narain.

SHRI SUBRAMANIAN SWAMY (Uttar
Pradesh): Where is the Minister?

SHRI ATAC BIHARI VAJPAYEE
(Madhya pradesh): Madam, we are taking up
the Jamia Millia Islamia Bill. The Minister
should nave been here.

SHRI DIPEN GHOSH . Where is
Minister?

SHRI SUBRAMANIAM  SWAMY: Has the
Minister resigned?  (Interruptions} Madam,
adjourn the House for Ave minutes for the

Minister, it is happening too often.

SHRI M. S. GURUPADASWAMY
(Karnataka): The  Government is treating
the House with contempt. There is no

Government here.
SHRI DIPEN GHOSH: It is a serious matter.

SHRi M. S. GURUPADASWAMY: You
should pull up the Government. There is no
Government here, Madam. It is a very serious
matter.

SHRI DIPEN GHOSH-. You adjourn the
House and send for the Minister.

SHRi SUBRAMANIAN SWAMY: You
adjourn the House.

THE DEPUTY CHAIRMAN. Since the
Minister is not here, | adjourn the House for
fifteen minutes.

The House then adjourned at seven
minutes past twelve of the clock.

The House reassembled at twenty-two
minutes past twelve of the clock, The
Deputy Chairman in the Chair.

JAMIA MILLIA BILL, 1988—Contd.

SHRI M. S. GURUPADASWAMY:
Madam, may | make a submission?
I think, this sort of thing should not
happen again.

Absence of the Minister should not
happen again. Please pull up the
Government. | am so sorry that this has
happened.

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI P. SHIV SHANKER):
Madam, | am highly regretful for not being here
on time. I might give very valid reasons but that
is no answer. Though | consider | have valid
reasons, it , would be unfair for me to assign
reasons for the delay. | take it as though it is a
clear lapse on my part. | am entirely in the hands
of the House. But | profusely regret for having
been delayed to be here.

SHRI GHULAM RASOOL MATTO

(Jammu and Kashmir): We should
accept the  Ministers  explanation and
treat the matter as closed.

(Interruptions)...

SHRI P. SHIV  SHANKER: | said, -l am
entirely in the hands  of  the House.
(Interruptions)

THE DEPUTY CHAIRMAN: The
Minister has expressed his regret for
not being here on time.. (Interrup
tions)
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SHRI p. SHIV &HANKER: If the House
would like to punish nse, | am prepared to take
the punishment. 1 would not like to give any
reasons which will be invalid according to >.
me. However, justified they may be it will not
be proper. That is why, | said, | am entirely in
the hands of the House.

THE DEPUTY CHAIRMAN; Now,
the,Minister will move the Motion.

SHRI R SHIV SHANKER: Madam, |
move:

"That the Bill to establish and incorporate
a teaching University in the Union territory
of Delhi and to provide for matters connected
therewith or incidental thereto, be taken
into consideration."

Before the House begins a general
discussion on the Bill, I think it is necesary
for me to give a brief background of the
proposal for the benefit of the hon. Members.
The Jamia was founded at Aligarh in 1920
during the Khilai'at and Non-Cooperation
movements in response to Mahatma Gandhi's
call to boycott all Government-supported
educational institutions. Among those who
enthusiastically responded to this call were
Shaikhul Hind Mawlana Mahmud Hasan,
Mawlana Muhammed Ali. Hakim Ajmal
Khan, Dr. Mukhtar Ahmed Ansari, Mawlana
Abul Kalam Azad, Mr. Abdul Majeed
Khawaja and Dr. Zakir Husain. The founding
fathers of Jamia believed that the education
in India should be in Indian hands and should
be entirely free from the foreign influence
which had sapped the initiative and inde-
pendence' of the character of the youth.

The Jamia moved from Aligarh to Delhi
in 1925. In 1926 When Dr. Zakir Husain
returned from Germany, he was made the
Shaikh ul-Jamia (Vice-Chancellor) and he
started to give a new shape to the activties
of the Jalmia. He not only prepared the
blue-print  of basic education, also
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known as Gandhijis'- Wardha Scheme, but also
made a successful experiment of this Scheme
in the Jamia. The Jamia became a national
institution providing a conducive atmosphere
for the development of indigenous system of
education, promotion of national integration
and opposition to the British rule.

After the first wave of enthusiasm created by
the non-cooperation movement of the early
twenties had subsided, public funds which were
pouring in to help Jamia stopped. Dr. Zakir
ffussain inherited the institution without funds
and proper building but he had generated
tremendous enthusiam and patriotism. Gandhiji
advised the senior teachers of the Jamia to
form; themselves into a society and to devote
their lives to building up the institution. Under
Gandhiji's advice, most of the senior teachers of
the Jamia formed themselves into a society and
took a pledge to serve the institution for at least
20 years on a monthly salary not exceeding Rs.
150. In actual practice, all except one' or two,
received less than Rs. 100 per month. Dr. Zakir
Hussain's salary being Rs. 80 per month. Thus,
Dr. Zakir Hussain became head of the Jamia
imposing on himself all the duties and respon-
sibilities of a leader but forsaking his right to
any privilege or special consideration. They
also received great moral support from
Mahatama Gandhi who said, "Jamia has to run.
If you are worried about its finances, | will go
round with a begging bowl." A large number of
people sacrificed > their comforts and even
deprived their children of food and clothing in
order to collect and conserve resources for the
Jamia. This is a uniqu story of sacrifice, service
and devotion to the cause of education and
nationalism. The Jamia Millia Islamda started
with a residential college with undergraduate
courses in Arts and Science in 1928. The Jamia
prepared its plan of development and «t was
decided that school
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education including primary education
should be given priority. Thereafter, a
high  school  with primary and
secondary  sections was  established
in 1939. The Jamia was registered as a
society under the Societies Act 1860.
The Jamia started its present Okhla
campus in 1940 and has beeh
constantly growing since then. Alter

India  achieved independence, the
question  of recognition  of the degrees
and diplomas of the Jamia Millia

Islamia came up for consideration of
the Government. the official recognition
for the  academic programmes of the
Jamia was given in 1951 when its

Sandhi*" degree was recognised
equivalent to B.A. and its® teachers'
traing  course was  recognised

equivalent to B.T. after taking into
consideration the historic background
of the institution and its
contributions in the field of higher
education and research on the advice of
the  University Grants  Commission.
The  Jamia was  declared in June
1962 as adeemed  university .under
section 3 of the U.G.C. Act. As a
deemed university, it  became entitled
to all benefits and privileges of a
statutory university including the right
to confer its own degree. Ever since
the Jamia Millia Islamia was declared as
a deemed university, it hag been
continuously  diversifying its academic
programmes to meet the changing needs
of the time. Apart from running the

nursery, middle and senior
secondary- schools and polytechnics,
the Jamia at present offers
diplomas in undergraduate,

postgraduate and doctoral courses in
several disciplines  such as Natural
Sciences, Social Sciences, Humanities,
Mass  Communication. Engineering

and Technoloey etc. The Mass
Communication Research Centre was
set up in collaboration with the

York University of Canada and is the first
of its kind in the country, offering
postgraduate courses in Mass Com-
munication, that is radio, film and
television Today, in the Indian adu-
cational system, the lamia
Millia

Islamia represents a fine  example  of
providing  intergrated  education from
eicmentary  level to  doctoral level.

The Jamda has made a significant
contribution in the field of extension
programmes. The Jamia may well

claim to be one of the pioneering in
stitutions of, adult education and ex
tension in this country. It started its
experiment in this field in 1938 and
established the "Edare Taleem Aur
Tarakki". When special emphasis was
given to adult education by the Gov
ernment, a Centre of adult and con
tinuing education was established in
the Jarnda which revitalised its old
traditions. Today, this centre is  run
ning adult education centres in the
nearby areas. It also functions as a
State resource Centre to provide
support to adult education programme
in the Union Territory of Delhi. Its”®
Balak Mata centre' provide educa
tion in a healthy atmosphere to
women and children of deprived
classes living in the walled city of
Delhi. The Jamia is thus making a
significant  contribution to the social
and educational advancement of the
deprived sections of the society.
During the last few years, a feeling
has grown that considering the his
toric character of the institution and

its services to the nation, the status
of a deemed university institution
is not adequate. There-has, therefore, *

been a demand from the academic
community of the Jamia its  authori
ties and the society in general that
it should be granted the status of a
full-fledged  statutory university
through an Act of Parliament to en
able it to grow and achieve excellence
in the field of higher education. The
Government  has carefully considered
the issue in consultation with the
University  Grants ~ Commission,  the
Chancellor ~ of  the  Jamit Millia
Islamia and a few eminent educa
tionists, etc. Considering the genesis
of the Jamia as a national institu
tion, its contribution to the
freedom  struggle, its history
of Selfless service and its secular character,
the Government has come to the
conclusion that Jamia has to
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be converted into a statutory university
through an Act of Parliament, 'the grant ot
Central University status to the Jamia will
enable it to achieve excellence in its
teaching,

trch and extension programmes. The
present Bill seeks to establish and
incorporate  the Jamia. Millia

lia into a statutory university and
dissolves the Jamda Millia Islamia Society.
Delhi.

The powers, tunctions and management
structure of the University would be
practically similar to those of other Central
Universities. The University will be open to
persons of cither sex and whatever race,
caste. creed or class. However, appropriate
reservations could be made for Scheduled
Caste, Scheduled Tribe and physically
handicapped persons and women, etc.

The President of India will be the Visitor of
(he University who will appoint the Vice-
Chancellor on the recommendation of a
Selection Committee appointed for the
purpose. The Visitor will also exercise general
supervisory powers over the functioning of the
University. The Annual Report and the Annual
Accounts of the University a; audited by the
Comptroller and Auditor General of India will
be placed before Parliament.

As in any other Central University,
the University shall have the Amir-i-
Jamia (Chancellor), the Shaik-ul-
Jamia (Vice-Chancellor) the Naib

Shaikh-ul-Jamia (Pro-Vice-Chancel-
lor), the Musaijil (Registrar). Hie Deans of
Faculties, the Dean of Students Welfare, the
Finance Officer and other officers as Officers
of the University, The Anjuman (Court), the M
ijlis-Muntaziiran (Executive Coun-ci ). the
Majlis-e-Talimi  (Academic Council) the
Majlis e-Maliyat (Finance Committee), the
Faculties, the Planning Board. etc. will be 'he
authorities of the University. We have also
made a provision in the that until (he
authorities of the
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University are constituted in accord-tnce with
the provisions of the Act, the authorities
‘functioning  immediately  before  such
commencement shall continue to exercise all
the powers and perform all the functions
under this Act.

The first Statutes ot the University have
been appended to the Bill. The Visitor; will
have power to make j new or additional
statutes or amend or repeal the first statutes
during the first three years immediately after
the commencement of the Act. The
regulations and bye-laws in force from time to
time before the commencement of this Act
will be (he first ordiances of the University
and these may be amended; repealed or added
to at any time by the Executive Council-

I do hope that with the passing of the present
Bill, the Jamia Millia Islamia will get its due
recognition and will’ fulfil the aspirations of
the academic community of the Jamia and its
other well-wishers. \ am sure that Members
from all sections of the House will support
this measure wholeheartedly.

With these words. | beg to move thai the
Jamia Millia Islamic Bili. 1988 may be
taken into consideration.

The question was proposed.

THE DEPUTY CHAIRMAN: The
Business Advisory Committee has given
only one hour for this and there are ten
names. | request the hom. Members to be
brief and precise. Shri Ram Jethmalani.
(Interruption). The Fjuse will skip the
lunch-break today.

SHRI M. S. GURUPADASWAMY: It
was not decided there. We can decided it
later, but not today.

till DEPUTY CHAIRMAN: In (I
last...
SHRI M. S. GURUPADASWAMY:
Yes. | was present. It was not deoid-
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THE DEPUTY CHAIRMAN ; Will you
please allow me to speak? It was decided that'
because there is a lot of business and because
we could not take up Government business in
the first and the second weeks, we would also
do as the Lok Sabha had decided i to. It wais
decided that lust' as Lok i Sabha had done, we
would also do it here.

SHRI M. S. GURUPADASWAMY : But
| understand, not for the entire Session.

THE DEPUTY CHAIRMAN: For the
entire session; if has been decide ed.

SHRI M. S. GURUPADASWAMY: To
sit longer later, not to skip lunch  all the
time, not everyday.

THE DEPUTY CHAIRMAN. in that
case | will allow today five minutes each.

SHRI M. S. GURUPADASWAMY: My
understanding of what we had decided was
that we could sit longer, if necessary, in
the evening.

THE DEPUTY CHAIRMAN: |
have the record of the minutes here.

"The Committee also recommend, ed
that the sittings of the Rajya Sabha Axed
for Thursday, the 25th and Friday, the
26th August 1988 be cancelled. The
House may sit during lunch hour and also
sit late everyday till the end of the current
Session and when necessary."

Itis very clear, and you are a member
of that. The decision is on irecord.

SHRI GHULAM RASOOL MATTO: It
has been circulated also.

SURI RAM JETHMALANI (Karna-
taka): Madam, | fake it that about ten to
fifteen minutes would be in order....

THE DEPUTY CHAIRMAN: Excluding
this brief intervention, one hour.
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SHRI RAM JETHMALANI; Madam, | must
congratulate my friend, Shri Shiv Shanker, as
indeed the Govern, ment of which he is a
member, for having brought this Bill before the
House The Bill is not a take-over but the Bill is
the outcome of the desire of those who want
their own affairs to be regulated by a statute.
To that extent is is a highly democratic
measure, | welcome it and | hope every section
of the House will wel, come it too. | am aware
for a large number of years of the working of
this institution. | am aware of its very inspiring
historical origins. | am aware of the galaxy of
great intellectuals and staunch nationaists who
have been associated witR its work And,
Madam, | am constrained to say—and this is
the greatest tribute that | can Pay to this
institution-, that in somewhat turbulent seas of
communlist strife and social conflict this
institution has veritably stood out as a beacon
light of sanity” and of national unity and
integration. | claim the late Prof. Mujib as one
of my very dear and personal friends | am glad
that this is almost a monument to the memory
of that great friend of mine. This institution is
remarkable in this sense that the incorporating
Bill refers. amongst other objects, to two which
are of great importance to Indian, society: dis-
semination of knowledge and, second,
promotion of national integration, se. cularism
and international Understanding. No sane
person can deny that these objects are laudable
and ar.y institution that can further these ob-
jects is worth all the investment that the nation
can make into such an institution. But the little
time that you have given to me | wish to use for
the purpose of clearing up a misunderstanding
because come amount of misunderstanding is
implicit in the very notions that are referred to
in the statute and in the context of it, and these
misunderstandings are inevitable because there
has been a great difference about the
conception of these notions as practised by
one or the
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other political party in this country. 1 do not
wish to ra'ise any serious controversy; J do
not wish to indulge in party politics. But | do
wish to draw the attention of those who are
going to run this great institution as, indeed,
of the Government which, through the
Visitor, is going to exercise a profound
influence upon the GoveThment and the
institution to the fict that secularism national
integration, and the manner in which we have
gone about to promote these objectives have
often been terribly counter-productive. It is a
matter of great 'importance that secularism
was not mentioned either in the text of the
Indian Constitution Or, indeed in the
Preamble It came to be mentioned in the
Preamble during the days of the Emergency.
But, curiously, when it was mentioned in V.
the Preamble, no attempt was made to change
even a word or comma or a colon in the
operative text of the Indian Constitution. This
itself shower that it was more to be a show-
piece rather than an operative principle of
governance of the nation and of its affairs. If
a serious change was intended by introducing
it In the Preamble, something must have been
found faulty in the text and the text should
have been accordingly amended. Bift since
no amendment was called for or made, it is
quite obvious that it was merely a symbol for
use and often misuse against political
opponents who are abused as communlists
and secularism has become the monopoly of
one or the other political party.

Madam, it is necessary to point out that the
operative text ot the Constitution has four
distinct features which constitute the sum
total of what is called genuine secularism
"and what | regard as genuine secularism.
First of all, every citizen was given the free-
dom of conscience, freedom of belief and the
right to practise, protests and propagate his
religion and secondly, every citizen was, at
the same time, assured equality in the matter
of public employment, in the niatfer of access
to public property, to governmental largesse,
and in every conceivable

[ 29 AUG. 1988]

Islamia Bill, 1988 262

manner irrespective of the manner in
which he pursued his God or tried to
attain  his Godhead. It is these two
great principes of our  Constitution
which constitute the core of secular
ism. There were two more things
which, unfortunately, have been lost
sight of during the last many years
that our Constitution has e'xisted. All
religion and the practice of religion
and the right to propagate religion
were made expressly subject to public
order morality and health and on all
these three topics, the secular Legisla
tures of this country were not only
competent to legislate, but they also
had a duty and the right to legislate,
wherever the interests” of public health,
public morality and public order re.
quired. in other words, the theory of
the Indian  Constitution, which  has
often been forgotten, is that the Re
public itself has a religion and that
religion is superior and paramount to
every denominational religion and
when the needs of that paramount
religion and the Republic demand,
every denominational religion
will have to be subordinated to the primary
needs of the nation and, what is more, the
Legislatures were told that they would have
~to strive for reform and reform means
reform both of re'igious practice and, if
necessary such religious beliefs as are in
conflict with the needs of the nation and the
needs of the Republic and all activity
financial, political and secular. even if
conneeted with religion, was brought within
the pureyief of the legislative power of the
Legislatures and the Le. gislatures had a duty
to strive to regulate all those activities in the
interest of pubic order, health and morality.

Madam here | may tread on per
haps a somewhat controversial ground
The founding-fathers of the Constitu
tion were not unaware of the divisive
tendencies which existed in the coun.
try. They were not unaware of the
historic role of religion and they were
aware that true religion unites. But
they were not foolish enough not to
know that  religion as prac-
ticed throughout the  world had



263 Jamia Milia

Shri M. S. Gurupadaswamy |

led to more strife and controversy and war
and bloodshed than the peace that it has

brought to the world.

That is why, they were conseios of the need
to integrate this multi-religious society into
one whole, one complete whiSte and to
some extent, therefore, the process of
synthesis was written into the text of the
Constitution. Madam, | am mentioning this
because of a recent television interview
given on the Los Angeles Television in the
United States by a prominent Indian leader
whose name | do not wish to mention. If the
House can guess, they may do so. It | am
asked outside this House, | will be prepared
to give the name. But at the moment on the
Moor of the House. | do not wish to mention
it. The great leader went to the Los Angeles
Tele. vision and told his viewers that in
India the Muslim community is now going
to start separate schools and colleges
because Muslim children are being
Hinduised in the educational institutions as
they exist today in this country.

Madam, true to the secular spirit of the
Indian Constitution in 1956 the Hindu
Law and the Hindu society went through
a mighty transforma-lion and this took
place in spite of the opposition of a
distinguished leader of India, Dr. Rajendra
Prasad. The reform was pushed down
the throat of the.Hindu .society and | am not
ashamed of admitting that  the Hindu
law and the Hindu  society were reformed
by absorbing, in  1956. various concepts of
Islamic law and various concepts  of
Christian law which we wrote into the
text of Hindu law. Hinduism  has
become stronger by its  contact  with
Islam. Hinduism  will ~ remain  stronger
.nd will become  stronger the more it
adapts itself and the more it is  prepared to
adopt' the  views of science, the views of
modern technology  and the views of other
religions ag well. Bin the kind of
interview which 1 saw on the
television in Los Angeles—
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I have got the video cassette of it and am
prepared to show it to anyone who wants to
see it—te to my mind, a call to civil war. It
is a call to national disintegration and it
points the way to national; disaster.

Madam, | hope that the people will
understand  that thesis, antithesis and
synthesis are the laws of life. ~ Those who
wantto resist the process of spnthesis
which is inevitable in historic evolution, are
not the proponents of national
integration  and their place is not in
this society. Their place is in some
society which believes in entirely
different values.  (Time bell rings)
Madam. | will not take long. But may
lalso point out that this great institution is
going to teach science? It is going to teach
the methods of learning analysis  and
research.  This is in accord with Article
51A of the Indian Constitution. Article
51A is the article which the  then ruling
party, the Congress Party introduced in the
Constitution during the emergency.
After the emergency, however much
we  were opposed to some of the
amendments  made, we retained Article
51A which  the ruling Congress party had'
introduced in the Constitution, it is that
article which talks of the  spirit of rational
inquiry and the spirit of rational in. quiry
has now been made a duty of every
citizen in this country. If it  is the duty of
every citizen, it indeed is the duty of
every teacher, it is the duty of every
professor and it is going to be the bounden
duty of this great institution which we are
going to incorporate. The spirit of
rational  inquiry means that all religious
dogma must ultimately be  tested on
the touchstone of science, if the scienti. fie
truth points in a ditfetent direction, then
that should be adopted. The i?0ood of the
Republic requires that our young men
who are going to be educated in  these
institutions  should learn that truth is much
more import. ant.

Madam, i do not wish to say more since

you have already rung the bell. But let me
only pay the greatest tribute to one of the
greatest prophet
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of history, the great prophet ” Islam. It was he
who told this to his followers. His followers
may have forgotten It but | have not. He said:
*The ink of the scholar is more valuable than
ifie blood of the martyrs". it is in this spirit
that Jamia Milia will run its aflairs and teach
its stu, dents. Only then the purpose of this
statute would have been served and the cause
of national integration would go forward.
And, | hope, after a few years, we shall meet
again sometime somewhere anu pay our
tribute to the successful! working of this
great institution. Thank you.
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DR. R. K. PODDAR (West Bengal);
Madam Deputy Chairman, with all sections of
the House 1 also support the Bill and
congratulate the Government for bringing it
forward. The only thing that | feel is that such
a Bill should have been introduced long ago
especially because this institution is associated
with the hallowed memories of our great
leaders before Independence. Now, Madam, at
that time the Universities were poor; as the
hon. Minister has stated the teachers were
given a salary of Rs. 80 or Rs. 100, but
nowadays Universities are not that poor.
These days a lot of funds are pouring into
universities. But unfortunately Madam with
these funds, the fund-gfjvers are taking away
the academic freedom from the universities.

[The  Vice-Chairman  (Shri Anand
Sharma.) in the Chair]

In the name of giving funSs, they are trying
to control the universities and what the
universities are doing.
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Now. We have seen that most of the

academic community and the enlight
ened public are demanding that the
Universities  should be  restored to
their original place with lull

academicfreedom. It starts with the appoint-
ment of the Vice-Chancellor, who is
really the executive head and the
highest academic and  administrative
officer of the university. The Govern
ment should come forward to modify
the present mode of appointing the
Vice-Chancellor. Clause 2 of the sta
tutes of the University says that the
Shaikh-ul-Jamia (Vice-Chancellor;
shall be appointed by the Visitor from
a panel of at least three persons re
commended by a committee consisting
of three persons; two to be nominated
by the Majlis-i-Maiintazimah  (Execu
tive Council) and one, who shall be
the  Chairman  of  the Com-mittee to
be nominated by the Visitor, provided that
no member of the above Committee shall be
connected with the University. Now you will
see that there is a catch there: provide®
further that if the Visitor does not approve of
any of the persons so recommended, he may
call for fresh recommendations. This means
that until a person acceptable to the Visitor is
recommended by this body, he shall not be
appointed as a Vice.Chancellor Who is the
Visitor Visitor is the President, but that is on
paper. It is actually an extension of the
Ministry. So, ultimately, the bureaucrats in
the Ministry of Human Resource Develop-
ment' will control as to who will be the Vice-
Chancellor. Why not give this power to the
Executive Court? The Court has 60 to 70
members, it is called Anjuman, which is a big
body, equivalent to Senate of other Univer-
sity. There are academicians; there are
teachers, professors, readers, lecturers,
Vice.Chancellor, and Pro Vice-chancellor,
officers and other distinguished persons as
members. Why should the privilege of
appointing the Vice-Chancellor be not given
to that Court, to be made out of the same
panel of three persons.? That will at least give
some autonomy to the
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University.  That  body should have the
right to appoint a Vice-Chancellor.

Next is the Executive Council of the
University. It will 1.00 pm. have about 15
members., It seems the Government does not
favour the system of elections. Nowhere there
is a reference that any of the persons who sit on
these bodies, will be elected. Teachers,
professors, readers’, lecturers, students'
representatives and' employees' representatives,
all shall be nominated on the basis of seniority,
Now the seniority principle is good in some
cases; | don't say it is to be discarded all the
time but the seniormost person may not be the
most eligible or the most suitable person. He
may not be interested in the affairs of the
university. In case of all these representatives
who will sit on these bodies, why chould not
the respective constituencies elect them? In this
way it is possible to give some autonomy to the
university so that it can exercise its academic
freedom.

Regarding the powers of the Viee-
Chancellor clause 3 section 11 of the main Act
says that the Vfce.Chancel-lor may, if he is of
the opinion that immediate action is necessary
on any matter, exercise any power conferred
on any authority of the university by or under
this Act and shall" report to such authority the
action taken by him on ,such matter provided
that if the authority concerned is of the opinion
that such action ought not to have been 'taftgh,
it may refer the matter to the Visitor whose
decision thereon shall be final. So, here again,
the Vice-Chancellor takes a decision on Wis
own on behalf of any authority like the Court
or the Executive Council or the Academic
Council and if that decision is not approved by
that authority, they do not have the right to
revise or reverse the decision of the eVice-
Chancellor but the right to revise or modify
the decision goes to the Visitor which, as |
have earlier said is actually the extension of
the Education Department or the Ministry of
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Human Resource Development, in the name
of Visitor. So, actually the university Is the
exiension of the Education Department in the
ultimate analysis. All these decorative bodies
are there but the final decision Will be taken
by the people who sit in the Ministry and in
fact, nobody will be willing or bold enough
to take a decision which will displease them.
This is the approach we see not only in Cen-
tral University only but in many other places
also. This is the kind of thing we see where
universities have been reduced to mere
extensions of the Government department.

I will just give a few examples. Only a few
days ago. on the 181 Ili August, the
"Hindustan Times' reported it. A professor
was arrested because he asked a wrong
question in regard to the Priime Minister.
This was in the Sagar University, Madhya
Pradesh. Of course, | should say. he should
not have asked the question.

SHRI B. SATYANARAYAN RED-DY
(Andhra Pradesh); What was the question?

SHRI GHULAM RASOOL MATTO. You
need not repeat it

DR. R. K. PODDAR; | am not repeating it.
Several months ago, on May 27th. there was
a programme over the All-India Radio, Patna.
Young children assembled there and they
were asked to recite some couplets. One
young girl rec'ited a couplet which was
highly derogatory to the Prime Minister, it
was nobody's fault But the Station Director of
All-India Radio. Patna, was immediately sus-
pended and the Programme Officer was given
a show.cause notice. It is all right. Then
everybody forgot it. But after several months,
on August 8th or 9th, a professor in the
Journalism Department of the Sagar Univer-
sity Madhya Pradesh, put the ques. tion in an
admission test as to which station broadcast
this programme. For
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this fault, the professor was humiliated and
insulted. He was dragged out of his house,
his face was blackeneo and he was paraded
in the streets. | am sorry to say that in ftve
samp newspaper it is mentioned that a
Member of this House was behind it.

THE VICE-CHAIRMAN (SHRI AN-AND
SHARMA). Dr. Poddar, i think it is not
relevant to what we are discussing here. |
hope you will apme-ciate. It will tie better if
you could speak on . the Bill. We have very
limited time, (Interruptions) Let us not have
any controversy. We have just one hour tor
this Bill. (Interruptions)

DR. R. K. PODDAR; j am not saying that
it is technically relevant What | am saying is
that outside elements, ruling
partTesrtSovernments and influential MLAS'
MPs and Ministers interfere in the running of
the universities. (Interruptions)

SHRI  PAWAN KUMAR BANSAL
(Punjab): It was a spontaneous reaction by
the. students.

DR. R. K. PODDAR; Engineered from
outside, by the ruling party. (Interruptions)

THE VICE-CHAIRMAN (SHRI AN-AND
SHARMA). | think you have to conclude
now. Your time is up.

DR. R. K. PODDAR; Sir, this is nol a party

question.  Thisisnot a political question
If we want that the universities should
function properly and if we want that real
academic studies and advanced  research
should take Place in them, all the persons
who are  manning these universities should
be defended and should be given
protection against such interference. How can

you ensure that > Only by  making these
institutions and  the various bodies under
them like the Senate syndicate Executive
Council. Court, Academic  Council, Board
of Studies etc. really autonomous so that they
can exercise their rights freely
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in regard lo running their affairs Only a few
days ago, on August 19. the Supreme Court,
while reversing the decision of the Bom Bay
High Court, said that universities have
absolute fight to set questions and outline the
courses of studies. Unless make these bodies
autonomous and democratic, our goal of
having academic freedom in our universities
will remain elusive and we will not be able to
achieve it Thank you.
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Alumni (Old Boys') Association: (1) There
shall be an Alumni (Old Boys")
Association for the University. (2) No person
shall be a member of
the Association unless—
-(i) he
has paid such subscription and satisfies such

conditions as  may be prescribed by the.
Ordinances; and

(if) he is a graduate of the Jamia Millia
Islamia or the University.
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SHRI GHULAM RASOOL MATTO: Mr.
Vice-chairman, Sir, | congrati> late Rajiv
Government that after forty years, they have
brought out a Bill and | also congratulae Shri
P. Shiv Shanker, for seeing to it that this Bill
is brought in the present Session. This Bill
has enriched my belief -in the Indian
nationalism. This Bill has given me a very
great satisfaction that Indian nation is very
strong. | have particularly been impressed
because all sections of the House have
supported this Bill unanimously. | begin to
think that it is a red letter day for the -«
nationalirt  Muslims, it is
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a red letter day lor the Kashmiris because |
remember, Sir, Sheikh Mohd. Abdullah used
to say that one of the institutions which had
brought him to the Indian mainstream was
the Jamia Millia Islamia and | am very
grateful to the Government for bringing out
this Bill. 1 have very little time at my
disposal, so, | would bring such points to the
notice of the hon. Minister, if he would be
kind enough to sit in the House, as in my
opinion, need his consideration. Sir, while
bringing forth the Bill just this morning, the
hon. Minister has stated the persons who
were associated with the founding of this
institution. | want to request him that the
speeches of the hon. Members or the
speeches by the Ministers made while
presenting the Bill is not a part of history.
Part of the history will be this Bill, which
will be referred to in future, in posterity by
different people. So, | would request him to
consider very kindly—it is not a substantive
amendment but only a tribute that this
House will pay to Certain great
personalities. In para 2, isection 4, should
include the namas of these illustrious
founders. Then the para should read as
follows:—

"University means the educational
institution known as Jamia Millia
Islamia  founded in 1920 Dby the
Sheikhul Hind Maulana Mah mood
Hasan, Maulana Mohammad Ali, Hakim
Ajmal Khan, Dr. Mukh-tar Ahmad Ansari,

Maulana Abu! Kalam Azad, Abdul
Majeed Khwaja and Dr. Zakir Husain
during the Khilafat and Non-

Cooperation Movements in  response to
Gandhi-ji's call for a boycott of all
Govern™ ment sponsored educational

institutions ~ which was  subsequently
registered in 1939 as Jamia Millia
Islamia  Society, and  declared in 1962

as an institution deemed to be a University
under Section 3 of the University Grants
Commission Act, 1956 and which is
incorporated as a University under this
Act."

I would request the hon. Minister that
this small amendment may
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kindly be accepted by him in clause 2 and the
names of the founding fathers should be
mentioned. Sir, the aims and objects of the
Jamia Millia Islamia had been accepted by
the University Grants Commission. These
were also accepted by the Government of
India while granting the status of deemed
university to the Jamia Millia. Even when it
was made a deemed university it was
provided that 'the Jamia shall promote and
provide ‘for the religious and secular
edtwlstirja - of Indians, particularly Muslims'.
It should be incorporated in clause 5 of the
Bill which should then read as follows:

"The objects of the University shall be
to dissem'nate and advance knowledge to
Indians,  particularly ~ Muslims, by
providing instructional, research and
extension facilities ...

I would request the hon. Minister that the
same clause as in the case Of the deemed
university should be restored.

My next point, Mr. Vice-Chairman, Sir, is
with regard to reservation of seats. In the
present Bill, under clause 7, the proviso reads
thus:

"Provided that nothing in this section
shall be deemed to prevent the University
from making appropriate provisions Ifor
reservation for the Scheduled . Castes, the
Scheduled  Tribes, the  physically
handicapped persons and Women."

I would request the hon. Minister to consider
amending of this provision to the extent that
after the words 'the physically handicapped
persons and Women', the words 'the weaker
sections' are also added. There should be
reservation for the weaker sections so that
any reservation made for the weaker
(sections may not be declared ultra vires the
provisions when this Bill takes effect.
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[Shri Ghulam Rasool Matto]

Sir, clause 29 provides for any dispute
arising out of a contract between the
University and any of the employees being
referred to a Tribunal of Arbitration. There is
already a Grievance Committee in the Jamia
for the purpose of looking into the grievances
of any employee. | think instead of the
Tribunal of Arbitration, which takes away the
fundamental right of deciding disputes, the
Grievance Committee should be restored. The
Arbitration Tribunal should be done away
with.

With regard to the representation of
teachers, it has been said that any teacher who
is the senior, most shall automatically
represent. This will create an anomaly. Such a
provision is not there in Delhi University or
Aligarh  Muslim  University. The re-
presentatives should be elected.
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Al g1 98 g7 9 g |
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Otherwise, the provision that the teachers'
representatives shall be there, is meaningless
as tbe character of election will be lost. The
particular  person  who  automatically
represents the teachers or others -may not
look to the interests of the teachers. He may
say, "l am here because | am the senior-most.
I am not your elected representative.' This is a
very important point. This should be looked
into. Teachers' representatives should be
elected by teachers themselves.

Sir, another point, which was also made by
Shri Atalji, is with regard to clause 5(ii). It
says, "studies in various disciplines;". This
should be "studies in various disciplines
includ-
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ing Islamic studies;". Because it was
originally there, it should be considered and
added.

The original Memorandum of Association
of the Jamia Millia Islamia had provided that
the Jamia shall promote and provide for the
religious and secular education of Indians,
particularly Muslims, in conformity With
the sound principles of education and in
consonance with the needs of national life.
This should also be incorporated in the
present Bill.

Shri Ram  Jethmalani  mentioned two
points. One: In the present days it is very
difficult for people to shed their power, to
give up their power, if they have acquired it
somehow. | must congratulate the present
Mana- gement of the Jamia Millia who had
requested the ~ Government  that a Bill
putting shackles  on their activities be
brought. This is the time | must
congratulate  them that they have put
shackles on themselves by the incorporation
of this Bill because they have now come
under some discipline as a result of this.
Then, Shri Ram  Jethmalani  mentioned
about someone having  said something
in Los Angeles. | do not know who this
person was nor do | know anything about
what he  might have said. But I may
assure Shri Ram Jethmalani that any
institution that comes into being in this
country must  have to be within the ambit of
the Constitution of the country. It is not
possible for any community or any
section of the people, whether it is Bal
Thackeray or RSS or any other communal
organisation, to do anything or say
anything or irnpart any education which is not
in consonance with the provisions of the
Constitution | now request the honourable
Minister kindly to take cognizance of the few
points that | have raised. | once  again
congratualate the Government of India
and the  present management  of Jamia
Millia  for having brought this Bill in this
House Thank you.
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SHRI PAWAN KUMAR BANSAL: Mr.
Vice-Chairman, Jamaa Millia Islaraia was set
up in response to an urgent national need to
have institutes of higher learning insulated
from the adverse British influences and today
when Jamia Millia is 68 years old it can look
back to the past with a sense of genuine
satisfaction that right from the day of its
inception during the khiafat and non-coopera-
tion movement it has discharged its duties
well as come up to the expectations of the
people. In  acknowledgment of its
contribution in the past and its potential and
determination to grow and achieve excellence
in teaching, research and extension services,
this welcome decision has now been taken to
convert this into a full-fledged Central
University.

Our cherished goal is to make education a
veritable instrument of social change and an
essential  input of human  resource
development. Besides learning and acquisition
of different skills, the object of education is
the development of an integral personality by
the inculcation of high moral values and the
building of capacity to face life in its vast
amplitude. This is the thrust of our New
education Policy. And Jamia Millia Islamia on
its emergence as a full-fledged university
would surely strive arfd continue to strive for
the attainment of these objectives. One of the
specific objectives of this university would be
to promote national integration, secularism
and international understanding. In this
context | would agree with the other hon-
ourable Members of this House -when it was
emphasised by them that this university
should not follow a beaten track. It should lay
greater emphasis on the study of comparative
religions, particularly the Islam, and it should
also ensure that teaching of all the Indian
languages, particularly Urdu Sir,
unfrotunately, we tend to entertain a
misconception or express a bias about Urdu
sometimes. Because of the constraint of time,
I would not liketo  dwellonit.  Butl do
want
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to say that Urdu is an Indian language. It is
Amir Khusro, very much a part of the rich
Indian cultural heritage, who is said to be the
creator of Urdu. Urdu is not Arabic; Urdu i
not Persian; Urdu is Urdu and it is an Indian
language, and it is high time that we gave due
importance to the teaching of Urdu in our
Universities.

Sir, to imbibe a spirit of social awareness
and to motive the students to discharge their
duties towards their unfortunate brethren with
a full sense of responsibility, the University
would also be empowered to organise and
undertake extra-mural activitiei extension
programmes and other measures for the
promotion of adult education, because
student partici pation in adult education is
very important for eradicating the scourge of
illiteracy with a missionary zeal

Sir, the Schedule to the Bill sets out
elaborately the Statutes of the University to
provide for the management of the
University's  academic, financial and
administrative affairs and for the delegation
of powers. However, excepting the specific
provisions regarding the autonomous Mass
Communications Research Centre and the
Jamia School's no similar guidelines have
been provided for any other centre, school,
institute, etc. Which may be declared as auto-
nomous under the provisions of clause 6(xv)
of the Bill. Basically, | support the idea of
having autonomous educational institutions
because this would help us in introducing in-
novations in teaching and learning processes
and other related matters like framing the
syllabi, selection of courses of study,
conducting the examinations and the
evaluation system But when we are
embarking upon an experimental approach
like granting autonomy to the colleges of
general education, | think, to begin with, we
must lay dawn some statutory guide-lines and
condtions sothat, while the autonomous
institutions  devise their
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own methodology of teaching, conducting
examinations, etc., the institutions are still
amendable to the overall supervision of the
University concerned. And, Sir, in the name
of vocationalisation of education, we must not
permit these colleges to turn themselves into
teaching shops, conferring high-sounding
degress of little or no worth. Autonomy is
intended to raise the standard of education
and in no circumstances must the standards be
permitted to be lowered.

Sir, it is imperative to devise a monitoring
systemi in respect of the functioning of the
autonomous institutes and rules must be
framed for the withdrawal of autonomy, if
need be. Also, the management should not be
permitted to use the autonomy as a handle to
impinge upon the right of the teaching and
the non-teaching staff of the University. The
Government has taken note of this and has
provided in Statutes No. 22 and No. 23 that
the appointees of the Mass Communications
Research Centre and the Jamia Schools
would be considered to be employees of the
2.00 p.m, Ohiversity itself. Similar provision,
| feel, must be incorporated for any other
institute declared to be autonomous. Sir, at a
time when we talk of the need of workers'
participation in the management of industrial
establishments, etc., it will be appropriate that
at least the teachers are co-opted on the
management bodies of various colleges which
are declared to be autonomous because they
are most suitable to devise new courses, to
work on those courses and to raise the
standards in education.

Sir, 1 do not intend to dwell at length on the
need and forms of student participation in
administrative  affairs of  educational
institutions because this Bill does take note of
that. But, Sir, in spite of there being a
provision to that effect in the main Bill, the
Statutes are silent about it. Under these
circumstances, | do, want to emphasise
that theneed to give
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representation to students and the alumni
association on anjuman, i.e., the court, and
Majlise—Muntazimah or the Executive
Council cannot be overlooked and steps
should be taken to incorporate such a
provision in the Statute.

I want to refer very briefly to a point raised
by an hon. Member from, the other side about
the mode of appointment of the Vice-
Chancellor. In this case, the power has not
been conferred arbitrarily on the Visitor of
the University. iTe cannot arrogate to himself
the sole power to appoint the Vice-
Chancellor. But it is left to a Committee of
three members two of whom would be the
nominees of the Executive Council. They will
make three recommendations and out of the
three so recommended the Visitor will have
the power to appoint one as the Vice-
Chancellor. A point was well made about the
need of elections to these bodies. A provision
to this effect, a cognate one for that matter,
does exist in the present law that has been
brought before us because the representatives
of the lile members to the Executive Council
would be chosen by the members from
amongst themselves. However, cannot really
find any fault with the system of co-opting
Professors, Readers and Lecturers according
to seniority. | for one would not doubt the
competence of the teachers in the univen-
sities who are nominated on these bodies by
rotation. We have seen for ourselves that
elections to these bodies of (high learning
Sometimes deteriorate to a sort of fight which
we don't see even in the mundane politics.
There is need to insulate these universities
from extraneous adverse influences. A
reference to it was made and | would like to
refer to say that the present system envisaged
in the Bill is quite sound and faultless.

To conclude, | would only say that there
was no need to make a reference to a
particular obnoxious behaviour of one of the
university prfessors. It
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was not only that he put an objectionable and
mischievous question to the examinees.
When students protested, he persisted with
his observation, it is not the question of the
Prime Minister belonging to a particular
party. It is the question of preserving the
dignity of the high office. If the university
teachers do not set an example of restrain and
discipline in that direction, | am sorry to say
that such people have no place in the
university itself. The place for them is to join
the Tanks on the other side openly without
misusing their position as teachers. With
these words, 1 support the Bill.
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SARDAR JAGJIT SINGH AURORA
Punjab):  Mr.  Vice-Chairman, Sir, |
wholeheartedly support the Jamia
Millia islamia Bill, 1988. This institu
tion was set up to promote higher
education and also to infuse a spirit
of independence and  self-reliance
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amongst the people. Its aim also was to'
inculcate social and religious harmony
amongst the people.

I am given to understand that the world
"Islamia™ was included in its name because
Mahatma Gandhi was insistent upon it, which
really shows his ability to bring people round
by understanding their inner sentiments rather
than running away from religion which we
are trying to do these days. It made this
University an institution where consmunal
harmony became the watchword as opposed
to communalism, and it has lived upto that
secular standard throughout its existence from
1920 till today.

There is no doubt that it was bom under the
tutelage of great leaders " who fought for
India's Independence and therefore it has  done
much towards achieving Independence.

I have been very fortunate to have lived for
the last few years next door to Jamia Millia
Islamia institution and have had the pleasure of
meeting people there. 1 ami really greatly
appreciative of the atmosphere of that
University. Nobody considers it in any way a
communal institution—neither the students, nor
the faculty. | also find that the mass } media
institution, which is a speciality of Jamia Millia
Islamia, is doing a great job in not only training
people but also promoting con> munal harmory
through the mass media and preparing the
various features which really inculcate national
integration. | would like to support my worthy
friend, hon. Shri Matto, in - recommending
special reservation for weaker sections. There is
no doubt that roundabout that University, there is
a whole lot of weaker section people living there
and it will be the right thing to give them an
opportunity to go for higher education.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): Please conclude now.
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SARDAR JAGIIT SINGH
AURORA: Yes, | was just going to conclude.
I like to end up by saying that | congratulate
this institution lor achieving the full-fledged
status of a university and | would like to wish
it success. | do hope that it will continue to
be a beacon of communal harmony and
national integration. Thank you very much.
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SHRI P. S.HIV SHANKER: Mr. Vice-
Chairman, Sir, | heartily thank the hon.
Members from different sections for the
simple reason that every hon. Member who
stood up, whatever section he might belong
to, has supported the Bill.

THE VICE-CHAIRMAN (SHRI
_JAGESH DESAI: Supported from heart.

SHRI P. SHIV SHANKER: 1 feel so
gratified that this discussion on this Bill has
given an occasion to many a Members to
exhort to relive up to the principles which
are enshrined in the national struggle for
freedom and which are the very basis of the
framina' of our Constitution and also the
ethos and values that we have not only
cherished and nourished but have inherited
over the centuries, something which gives
immense satisfaction that we re-dedicate
ourselves to those high causes and principles
for which we have lived.

Many an hon. Member has made
general observations about the edu
cational, system, the manner of the
functioning  of  universities.  These
aspects | would not like to deal with
at this stage. But | do take note of
the observations and suggestions that
have fallen from the hon. Members
| assure them that we will give them
due ‘'respect for consideration.
Specifically some of the hon. Members have
dealt with the provisions of this Bill. They
have made certain suggestions a'id have also
made certain observations. Before | proceed
to concentrate on the issues that have been
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dealt with by the hon. Members, |
would like to make one submission,
which was made generally by the first
speaker, who, unfortunately, is not pre
sent. He said by virtue of the 42nd
Amendment of the Constitution while
in the Preamble the word ‘secularism'
was added, the text was left untouch-
el. 1 am sorry to say that | disagree
with the observation. If you Kkindly
read Articles 25 to 28 of the Constitu
tion, which are the Fundamental

SHRI ATAL BIHARI VAJPAYEE: They
were already there.

SHRI p. SHTV Sff&NKER: That is
exactly what | wanted to say. What
was latent was only made patent in the
Preamble of the Constitution to pro
vide the stress. It is not that we
were not conscious. In fact, | can
take credit for being one of the per
sons who participated in the Swaran
Sin™h Committee. I was one of
those persons who moved the Resolution on
the very word "secularism” being included to
provide the stress so that the posterity in this
country gives due recognition and weight to
the concept.

I would straightway go to the various
observations and suggestions that have been
made by the hon. Members. It may not be
possible for me to go into the minutes of the
details, but | would try to cover as many im-
portant suggestions that hava been made and |
would try to answer them. One of the hon.
Members has raised the issue about the
medium of instruction being Urdu and quite a
large number of hon. Members have also
supported the idea that the mediumi should be
Urdu. So far as the actual situation is
concerned, it is true that the Memorandum of
Association of Jamia does say that Urdu shall
he the medium of instruction, but as a fact
Hindi and English have also been the medium
of instruction in the Jamia and the education is
imparled, the examinations are hald, the
studies are carrier on not only in Urdu, but in
other languages as well.
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vievs have been expressed by the lion.
Members that there should bs a Urdu university
or universities in the local languages.  Well,
I would not like to gointoit. | appreciate
the offer that seerris to have been made by the
Chief Minister of Andhra Pradesh, which the
hon. Member has referred to 1 nope he
recalls that way back in 1950 ive were
amongst the few who agitated for the
Osmania University being directly converted
into a Urdu university. Though we failed. |
would like to say with a little bit of pride that
the institution of Darul Tarjuma, which we
have in  Hyderabad is difficult to have
again. | know everything has evaporated here
and certain of the things which now remain
particularly in the archaeology are not even
attendee to But speaking for myself, | am
strongly of the view that every Indian language
must be given its due weight and recognition.
Hon. Members have already stressed about the
Urdu language. I would not like to go into
it.  After all, it is one of our own languages,
which they have very rightly stressed.  And if
we do not take care of this language in the
proper manner. | would like only to say that
we would be seeing to it that one of our
organs becomes  weak. Therefore, the
body itself becomesweak. | would not
agree that the medium of instruction should hot
be Urdu, of course, the voice" has been raised
now on the question of the name of the
university One of the hon Members has
suggested that it should not be the Jamia Millia
Islamia. Quite a large number of the Members
have already answered this point. It -was
Mahatma Gandhi who insisted on the world
"Islamia" being there and this was symbolic
of our national culture. Therefore, | don't think
that there is anything wrong in it. In fact,
we discussed at length when we were
thinking of the name of the university whether
the. nomenclature should be any deferent
from what it existed today. Having gone
into and having regard to the historical
perspective of
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it having regard to the circumstances in
which this institution came to be established,
we strongly feel the university's name should
remain as Jamia Millia Islamia. That is how
we have defined the university in section
2(0): "University" means the educational
institution known as "Jamia Millia Islamia”.
We have clarified it in this section.

Well, there had been divergent views on the
question of rever-vation. Some of the hon.
Members have suggested that there should be
no reservation at all except 22£ per cent, that
is, for Scheduled Castes and Scheduled Tribes.
Some of the hon, Members have suggested
reservation for Muslims. Some of the hon.
Members have suggested reservation for the
weaker sections. Well, 1 would rather prefer
that while the entire gamut of the new nuances
of the policy may be gone into, the basic con-
cept is contained in article 4 of the
Constitution. Having regard to the language
and content of that clause of the article, we
will have to go on with the present policy
which remains and that policy is a sound,
tested policy-—tested in the sense that a
cantena of decisions of the Supreme Court
have approved that concept. Therefore, |
would not like to" go into the contro- versy of
the expression of weaker sections and sd~on
and so forth. | would rather prefer to go by the
language of the clause of the Constitution and
I would submit that speaking for myself this is,
perhaps, not the time to go into that question
here. We will have equally, differently to
discuss the issues in a wider perspective, wider
context and see what could be done in the
matter.

Quite a few Members have also referred
about the appointment of the Vice-Chancellor
and the authority of the Visitor. While the
Bill does not, of. course® and cannot
specifically go into the details, the matter is
left to the realm of the statutes and there is a
procedure that has been provided in the
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statute. One of the hon. Members felt that
the authority of the Visitor would mean the
authority of he Mi-would mean the authority of
the Mir the bureaucrat in ultimate analysis
would be in a Position to reject the panel that
might be recommended by those concerned
who have to be so under the statute. Well, |
would only to say that maybe there is same
basis in the argument | do not claim that it is a
perfect system within itself but the fact remains
that in more than 100 universities that we have
at present, this  systemis  prevailing and,
of course, in stray cases there had been
a criticism about  the selection part fctit on
overall basis the system has worked well and
therefore, |1 would commend the acceptance of
the same procedure in the present context
also.  The process of election in the matter of
such high offices is fraught, in my view, with
dangerous consequences. Then it  brings .in
the rift, it brings in the controversy which
should be avoided and in my view, this
system has worked well notwithstanding that in
some stray cases, it did create a problem. But
that only shows even the problems which have
been created in stray cases only show the
strength of the system itself and that is why, it
is difficult for me to acceptthat concept
which has been adumbrated by quite a few
Members .. (.interruptions}

DR. R. K. PODDAR; | suggested that
the "ice-Chancellor shall be appointed by
the court.

SHRI P. SHIV SHANKER; i have
answered that. | said that it will be a
process of election by the Anjuman that
creates the problem.

DR. R. K. PODDAR: Panel of three
persons

SHRI p. SHIV SHANKER; No. no.
Today, the position is that it is clear from the
statute itself that there is a Committee which
Committee is appointed at the behest of
different authorities. It is that Committee
Which  suggests the panel and that |
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panel is considered by the Visitor.
Therefore, as | said--------- {Intel
tions)....

DR. R. K. PODDAR; That panel, ..

SHRI P- SHIV SHANKER; | do not deny
Mr. Poddar, that in stray cases, certain
selections have come for severe criticism. | do
not deny that. in fact, (hat is why, | said that in
practically more than 150 or odd
Institutions where this system is being followed,
it has been followed with  success and the
very fact that in some stray cases, there had
been some infirmity shows the strength in the
system itself and | am of the view that the
system which has worked well, let us follow it
up and let us not push in the concept of the
elective  process in these matters which
might  create more complications. Now,
some of the hon. Members  have  referred
about  the constitution of the  Executive
Committee, the  Majlis-i-Muntazimah and in
that context, what has been suggested is about
the  manner in which the seniority of the
professors is reckoned with in these Committees
and one of the suggestions was as to why not an
elective process be carried out. | would only like
to submit that there are divergent views on this
issue. In fact, | have before me the report of
the Select Committee on the  Vishwa Bharati
Bill, 1978 where this issue was squarely
considered and the Select Committee felt, the
committee has recommended that the
replacement of the system of elections is to be
by the system of rotation by seniority in the case
of teaching and non-teaching categories of staff.
So, there may be two views in the matter, |
am not saying here that what is being
written here is the perfect way out but the
fact remains that this particular Select
Committee  has gone into  the whole gamut
of the representation or the teachers through the
process  of election and they found that it is
notagood system. Maybe that we may agree
or we may not agree that is  a different issue
altogether.  But we followed this course of
the seniority of the teachers and the rotation,
part
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of it, taking into consideration the e"
per'iences in different institutions. | do not
deny that this system also suffers from a
slight infirmity that the democratic process
slightly gets impeded in this process but in
certain respects, sometimes, one has to look
to the problem in the overall perspective and
that is how we have looked into this aspect
and we feel that the seniority of the teachers
could be reckoned with.

3.00 P.M.

Then, of course, certain hon. Members
have made observations regarding the
provisions of clause 11(2) where the overall
authority has been given to the Vice-
Chancellor, that is, the Shaikh-ul-Jamia. |
must submit that having regard to the fact
that a very high educational authority holds
this position there seems to be nothing
wrong in giving him the authority of the
Principal Executive Officer and the
Academic Officer of the University. Of
course, he has to necessarily exercise a
general supervision and control over the
affairs of the University.

Some hon. Members made a mention
about the maintenance of the character of a
minority institution as in the case of the
present university. This has been discussed
at length by us. I have discussed with a few
educationists and a few authorities who are
connected with the Jamia itself. Having
regard to the fact that it should reflect the
historic character of the institution, we felt
that this should be given in the definition of
‘University' in the Bill, which reads;—

educational

"University" means the
institution known as "Jamia Millia Islamia
founded in 1920 during the Khilafat and Non-
Co-operation Movements in response to
Gandhiji'g call for boycott of all
Government-sponsored  educational

Therefore, that character of the institution had
to "be maintained. The character of the
institution In this case is not only historical
but secular too. It is in this view that | thiak
that it is not possible for us to accept the sug-
gestion made by some hon. Members.

Some hon. Members have referred to hostel
accommodation, etc. That is a matter which
can be gone into, it is not that difficult-

As far as 'studies' and so on are concerned, |
would invite the attention of the hon.
Members to the provisions contained in clause
5 of the Bill. They are thus;

The objects of the University shall be to
disseminate and advance knowledge by
providing instructional, research and
extension facilities in such branches of
learning as it may deem fit and the
University shall endeavour to provide to
students and teachers the necessary
atomsphere and facilities for the promotion
of—

(i) innovations in education leading to
restructuring of courses, new methods of
teaching and learning, and integral
development of personality;

(i'i) studies in various disciplines;

Thie answers the objections raised by some
of the Members including hon. Mr.
Vajpayee.

(iii) inter-disciplinary studies;

(iv) national integration, secularism and
international understanding.

The whole approach has a very broad
outlook. Therefore, | commend it for the
acceptance of the House.
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I hay, already made my submissions about
representation in the Anjuman and other
authorities.  The election process s
maintained in respect of some. In respect of
certain categories, that is, teaching commu-
nity, etc., it has not been maintained.

One of the hon. Members made special
reference to the Vice-Chancellor's special
powers. There are special powers for the
Vice-Chancellor. As | have already read out
the special powers are vested in the Vice-
Chancellor by clause 11. He has the overall
supervision and control of the institution. The
statutes of the University aie given in the
Schedule itself. These -statutes are liable to be
amended by the Anjuman. In fact, the various
clauses which have been adumbrated in the
Bill itself are directed towards this process
because we never wanted that there should be
a vacuum. Therefore, we thought that the
present statutes may be brought along with the
Bill itself as a part so that immediately after
ttvis the legal process starts. The Alajlis-
LMuntzima and the visitor could go into it
and change the statutes as and when
necessary. One of the honourable Members
asked why it remained a deemed university
for such a long time. | would only like to
submit that under Section 3 of the University
Grants Commission Act | looked at it and the
honourable Member himself was one of the
speakers on that occasion and he supported
the University Grants Commission Act—
deeme,| . status was provided for giving the
status of a deemed university to the
institution. It is true that it has taken tweny-six
years for the purpose of converting it into a
full-fledged university. But the fact re-that we
have decided to make it a full-fledged
university and that' should not be a discredit to
us. Then a very significant observation has
been made by honourable Member whether all
the universities should be similar in character
when it comes to the question of imparting
academic education. I agree that different
insti-
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tutions must specialise in different forms. And
that is why there is a leeway instruction in
Clause 5 of the Bill itself that the university
could decide on the line of leaching, the
courses of study and the specialities that it
wants to pursue. That is a matter which should
be gone into. One other honourable Member
particularly referred to statute 44. | thought
that | should deal with it because he stressed it
too much with, reference to the old boys, the
alumni. Now. the position is that he objected
to sub-clause (1) of Clause 2 of s*atute 44:
"He has paid such subscription and satisfied
such conditions as maybe prescribed by the
ordinance." The ordinances are framed by the
execu-tive council, that is, Majlfs-e-Muntaz-
mi, so far as this law is concerned, and as of
date there are no ordinances at all. Now this is
the statute which is presently governing the
institution. | have already made a suggestion,
if this irks the old boys, perhap, something
should be done to drop it. That is a matter
which could be gone into. As of today | have
to bring to the notice of the House that there is
no such condition of whatsoever nature except
what has been mentioned in the statute itself
in a substantive form. Then, one other
honourable Member was keen that in the
definition of 'university' the names of all those
founders should be mentioned. | think we
have already referred to the khilafat
movement in that; wee have brought in the
concept of Gandhiji's ideals. It may not be
possible to bring in all the names, but
something could be done in a different form
and | will consider how best it could be done,
instead of bringing them in the statute itself
whether we should not do something for those
founders at whose instance the institution was
set up. That is a different issue which could be
considered in a different form. Suggestions
have been made on Clause 5 that a mention
should be made particularly for Muslims. |
would not like it as | have already made my
submission about the secular character and the
historical basis for this institution | would not
like to go into this



335 Jamia Milia

[Shri P. Shiv Shanken

question but the fact remains that we have tried
to give careful thought to each and every clause
before it was brought in here. And, Sir, | would
like to assure the 'House that, while taking note
of the sentiments that have been expressed
here, what better could be done we would do
while amending the Statutes.

X once again express my grateful thanks to
all the Members because every Member has
supported this Bill and the very fact that!
everyone has supported this Bill gives me great
strength so far as this institution is concerned
and it is a tribute to those who are running thie
institution that every honourable Member has
sald a good word.  Thank you very much.

THE VICE-CHAIRMAN (SHRI JAGESH
DESALI). The question is:

"That the Bill to establish and in-
corporation a teaching University in the
Union Territory of Delhi and to provide for
matters connected therewith or incidental
thereto, be taken into consideration."

The motion w,as adopted.

THE VICE-CHAIRMAN  (SHRI
JAGESH DESAI). We shall now take up the
clause-by-clause consideration of the Bill

Clauses 2 to 41 and the Schedule were
added to the Bill.

Clause i. the Enacting Formula, the
Preamble and the Title were added to the Bill.

SHRI P. SHIV SHANKER; Sir, | beg to
move-.

*That the Bill be passed." The
question mas proposed.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): Yes, Mr. Malavi.va.

SHRI fIATYA PRAKASH MALA-VIYA
(uttar Pradesh): Sir, | would
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like to draw the attention of the hon. Minister
to the constitution of the Anjuman, that is. the
Court, and, in this connection, | would like to
draw his attention to clause 18 regarding
representatives of Legislatures. According to
these three Members of
Parliament should be nominated, two

( by the Speaker of the Lok Sabha and one by
the Chairman of thp Rajya Sabha. Now, under
article 79 of the Constitution, Parliament
consist of the President and the two Houses
known as the Council of States or the Rajya

| Sabha and the House of the People or the
Lok Sabha. Now, so far as Legislatures are
concerned, they are defined in article 168 of
the Constitution which says that there shall be
a Legislature for the State with one or two
Houses and the Governor. My point is that no
representative of Legislature has actually been
provided here for Delhi. But in the case of
Delhi, Legislature means the Metropolitan
Council of Delhi.

SHRI P. SHIV SHANKER; Where is it? In
clause 18"

SHRI SATYA PRAKASH MALAVI-YA.
It is op page 24. Kindly go through page 24 of
the Bill

SHRI P, SHIV
mean the Statute?

SHANKER:  You

SHRI SATYA PRAKASH MALAVI-
YA: Yes. You have stated therein
that there should be a representative
or  representatives of
Legisla-
tives while Parliament is not a Legislature.
Parliament consists of the Lok Sabha and the
Rajya Sabha whereas you have said that twe
Members should be nominated by the Speaker
of the Lok Sabha and Member to be
nominated by the Chairman of the Rajya
Sabha. You have also laid down in sub-clause
(xix) that one representative is to be
nominated by the Union  Territory
administration for the Delhi Administration.
My point is that either you should change the
word “Legislatures” to  "Parliament"
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or you make a provision lor a representative of
the Metropolitan council also in the Jamia. You
have said that on, representative of the Delhi
Administration is to be nominated by the Union
territory administration. Actually, tt should be a
represetative of the Metropolitan Council.

SHRI P. SHIV SHANKER: | would like to
submit that" Parliament itself is also a
legislature in a broad sense.

SHRI SATYA PRAKASH MALAVI-YA;
But, according to the Constitution, it is not so.
That is why | brought it to your notice

SHRI P. SHIV SHANKER: Will you kindly
listen? Kindly Hook into the contextual part
also of the whole thing, Now, when We say the
definition of 'Parliament’ in article 79 is related
for the purpose of the law part of it, framing of
the law part of it, it has been said here that" the
speaker of the Lok Sabha will nomirrafe and
then the Chairman of the Rajya Sabha will
nominate. And then when there is the use of
the word Legislature', that is generic in sense.
But while I am not able to exactly catch where
you are finding the difficulty, so far as the Sta-
tutes are concerned | have said that the
Statutes as existing today have been brought in
by way of Schedule. They are liable to be
amended. They will be gone into. | have
already said that | have also noted the various
observations that have been made by the hon.
Members. | am sure that the Majlis: e-
Muntazimah, when constituted, will certainly
take into account the observations that hava
been made in regard to the Statutes.

THE VICE-CHAIRMAN
JAGESH DESAI): The question is:

(SHRI

That the Bill he passed.”

The motion roas adopted.
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THE  VICE-CHAIRMAN
JAGESH DESAI): There is
amendment by Shri MaOaviya....
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The question was proposed,

THE  VICE-CHAIRMAN  (SHRI
JAGESH DESAI). shri Kamal Morar-ka.
Ten minutes.

SHRI KAMAL MORARKA (Rajas-than).
Sir, the Bill that has come before the House
after a prolonged discussion and debate
through the Press among the people is a damp
squib. It has not even scratched fhe surface of
the problem. The objects of the Bill as given
in the Bin itself are three-, first, to rationalise
the relations between the landlords and
tenants; second, to boost the housing activity;
and third, to reduce litigation between
landlords and |  tenants. Sir. | submdt—I
will show



